
 27  Attorney-General  on  Advance
 Collection  and  Distribution  (C.  A.)

 Tax  in  the  divisible  pool  in  respect  of  the
 net  proceeds  in  the  financial  years,  which
 have  not  yet  been  certified  by  the  Comptroller
 and  Auditor  General.

 The  Attorney  General  also  advised  that
 the  President  may  refer  this  matter  to  the
 Finance  Commission  for  recommendations
 under  article  280  (3)  (c)  of  the  Constitution
 “In  the  interests  of  sound  finance".

 6.  The  advice  given  by  the  Attorney
 General  was  fully  idered  and  it  was
 decided  to  proceed  on  the  lines  suggested
 by  him.  A  supplementary  ref  has
 accordingly  been  made  to  the  Fifth  Finance
 Commission  asking  for  their  recommenda-
 tions  as  to  :(i)  the  distribution  of  the  unad-
 justed  Advance  Tax  at  the  end  of  ‘1966-67,
 being  the  last  year  for  which  the  Comptroller
 and  Auditor  General  has  already  certified
 the  net  proceeds  ;  (ii)  the  changes,  if  any,  to
 be  made  in  the  the  distribution  already
 prescribed,  on  the  recommendations  of  the
 Fourth  Finance  Commission,  of  the  net  pro-
 ceeds  of  taxes  on  income  in  ‘1967-68  and
 1968-69  ;  and  (iii)  the  distribution  of  the  net
 proceeds  from  the  current  year  onwards
 after  taking  into  account  the  Advance  Tax
 collections,

 dR  It  will  be  observed  that  :-—

 (a)  the  past  practice  ragarding  the  in-
 clusion  of  Advance  Tax  in  the  divisible  pool
 only  on  completi  of  regular  ,

 MAY  13,  969  Papers  laid  228

 Comptroller  and  Auditor  General,  has  been
 accepted.  As,  however,  the  distribution  of
 the  net  proceeds  of  taxes  on  incom:  in
 1967-68  and  1968-69  is  governed  by  the
 Fourth  Finance  Commission's  recommenda-
 tions  framed  on  the  basis  of  past  practice,
 the  Fifth  Finance  Commission
 has  been  asked  to  recommend  changes,
 if  any go  be  made  im  that  scheme  since  the
 net  prooteds  for  these  years  would  now  be

 culated  on  the  revised  basis  ;  and

 (९)  the  distribution  of  the  Advance  Tax
 remaining  unadjusted  as  on  3l-3-I967  has
 to  be  fitted  into  the  schemes  of  devolution
 so  that  it  is  paid  out  in  a  systematic  manner
 and  therefore  the  Fifth  Finance  Commission
 has  been  asked  to  make  recommendations  in
 this  regard  also,
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 PAPERS  LAID  ON  THE  TABLE

 NATIONAL  INSTRUMENTS  LTD.,
 CALCUTTA—GOVERNMENT  REVIEW

 AND  ANNUAL  REPORT.
 THE  DEPUTY-MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  (SHRI  BHANU
 PRAKASH  SINGH):  On  behalf  of  Shri
 F,  A.  Ahmed,  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers  under
 sub-section  (I)  of  section  6I9A  of  the

 was  communicated  to  the  then  Provincial
 Governments  even  before  the  commencement
 of  the  Constitution  and  had  been  recognised
 and  accepted  by  all  concerned,  including  the
 Finance  Commissions  and  the  Auditor-Gen-
 eral  ;

 (b)  the  past  practice  had  not  affected
 the  States  adversely  since  it  formed  the
 basis  of  the  schernes  of  devolution  recom-
 mended  by  successive  Fi  Commissions  ;

 (०)  the  Attorney  General  has  advised
 Government  to  proceed  on  the  basis  that
 the  Comptroller  and  Auditor  General's
 certification  upto  1966-67,  is  final  ;

 (d)  the  Attorney  General's  advice  that
 the  Advance  Tax  collections  may  be  inclu-
 ded  in  the  divisible  pool  with  effect  from
 ‘1967-68,  the  earliest  year  for  which  the  net
 proceeds  have  not  yet  been  certified  by  the

 Companies  Act,  956  :—

 (l)  Review  by  the  Government  on  the
 working  of  the  National  Instru-
 ments  Limited,  Calcutta,  for  the
 year  ‘1966-68,

 (2)  Annual  Report  of  the  National
 Instruments  Limited,  Calcutta,  for
 the  year  1967-68  along  with  the  audi-
 ted  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See  No,  L.T.  118/69.)

 TRIVENI  STRUCTURALS  LTD.,  AND
 TUNGABHADRA  STEEL  PRODUCTS

 Ltp.,  Govt.  REVIEW  AND
 ANNUAL  REPORT

 THE  DEPUTY-MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  On  bebalf  of  Shri  C.  M.
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 Poonacha,  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  papers  under  sub-sec-
 tion  re)  of  section  619  A  of  the  Companies
 Act,  956  fees

 ()  (i)  Review  by  the  Government  on
 the  working  of  the  Triveni
 Structurals  Limited,  for  the
 year  ‘1967-68,

 Annual  Report  of  the  Triveni
 Structurals  Limited,  for  the
 year  ‘1967-68  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller,
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.

 L.  T,  119/69].

 (il)

 (2)  (i)  Review  by  the  Government  on
 the  working  of  the  Tungabha-
 dra  Steel  Products  Limited,
 for  the  year  ‘1967-68,

 (ii)  Annual  Report  of  the  Tunga-
 bhadra  Steel  Prod  Limited,
 for  the  year  ‘1967-68,  along
 with  the  audited  Accounts
 and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 [Placed  in  Library.  See
 No,  ‘LT-1119/69).

 KHADI  AND  VILLAGE  INDUSTRI
 CoMMISSION—CERTIFIED  ACCOUNTS

 AND  AUDIT  REPORT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  On  behalf  of  Shri  Raghunatha
 Reddy,  I  beg  to  lay  on  the  Table  :—

 @  A  copy  of  the  Certified  Accounts
 of  the  Khadi  and  Village  Industries
 Commission  for  the  year  ‘1965-66
 together  with  the  Audited  Report
 thereon,  under  sub-section  (4)  of
 section  23  of  the  Khadi  and
 Village  Industries  Commission  Act,
 ‘1956.
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 (2)  A  statement  showing  reasons  for
 delay  in  laying  the  above  document.

 [Placed  in  Library.  See  No.
 L.T.  1120/69]

 ANNUAL  REPORT  ON  WORKING  OF
 INDUSTRIAL  AND  COMMERCIAL
 UNDERTAKINGS  OF  CENTRAL

 GOVERNMENT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ९.
 SETHI)  :  I  beg  to  lay  on  the  Table  a  copy
 of  the  Annual  Report  (Hindi  and  English
 version)  on  the  working  of  the  Industrial
 and  Commercial  Undertakings  of  the  Central
 Government  for  the  year  ‘1967-68,  [Placed
 in  Library.  See.  No.  L.  T.  2i/69].

 REGISTRATION  OF  ELECTORS
 (AMENDMENT)  RUL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Registration
 of  Electors  (Amendment)  Rules,  1969,
 published  in  Notification  No,  8.  oO.  505
 (English  version)  and  8,  0,  506  (Hindi
 version)  in  Gazette  of  India  dated  the  2st
 April,  1969,  under  sub-section  (3)  of  section
 28  of  the  Representation  of  the  People  Act,
 1950,  [Placed  in  Library.  See  No.  LT-
 1122/68).

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY n  Sir,  I  have  to  report  the
 following  message  received  from  the  Secretary
 of  Rajya  Sabha  _

 “In  accordance  with  the  provisions
 of  “sub-rule  (6)  of  mule  86  of
 the  Rules of  Procedure,  and  Conduct
 of  Business  in  the  Rajya  Sabha,  I
 am  directed  to  return  herewith  the
 Finance  Bill,  1969,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  6th  May,  1969,  and  transmitted
 to  the  Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that  this
 House  has  no  recommendations  to
 make  to  the  Lok  Sabha  in  regard  to
 the  said  Bill."


